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ANNUAL REPoRT OF CSIR ETC. 

The Mbdstier Of State In the MInIs-
It..,. 01 Ed1lcaUon (Sbrl Sher Singh): 
I 'be, to lay on the Table:-

(1) A coPy of the Annual Report 
of the Indian Institute of 
Techonology, Madras for the 
year 1965-66. [Placed ill 
Library, See No. LT-1372/G7.] 

(2)A copy of the Annual Report 
of the Cuuncil of Scientific 
and Industrial Research for 
the yoor 1966-67, along with 
the Audited Accounts lor the 
year 1965-66. [Placed in 
Library. See No. LT-13771 
67.] 

(3) A copy each Of the Audit 
Reports on the Accounts of 
the Council of Scientific and 
Industrial Research, for the 
year 1964-65 and 1965-66. 
[Placed in Library. See 

No. LT-1377/67.] 

'NAVY (DISPOSAL OF PRIVATE PROPER1'Y 
(AMENDMENT) REGULATIONS, 1967. 

The Minister of State in the 
'MInistry "I Defence (Shri B. R. 
Bhap.t) : 1 beg to lay On he 
'Table & copy of the Navy (Disposal of 
Private Property) (Amendment) Re. 
gulation, 1967, published in Notifica-
tion No. S.R.O. 257 in Gazette of 
India ::Iated the 5th August, 1967, 
under section 165 of the Navy Act, 
1957. [Placed in Library. See No. 
LT-1379167.] 

NOTIFICATIONS UNDER THE CUSTOMS 
ACT ETC. 

Shrl K. C. Pant: I beg to lay on the 
Table:-

(1) A cOPy of the Tax Credit 
Certificate (Shifting of In· 
dustrIaI Undertakings) 
Scheme, 1967, published In 
Notification No. S.O. 2580 In 
Gazette of India dated the 
24th July, 1987 under sub-
section ( 4) 01. section 28OZlI: 
of the Income Tax Act, 1981. 

1910(ai)LSD-17. 

[Placed in Library. See No 
LT-lS80/87.] 

(2) A copy of the Income·TalI 
(Fourth Amendment) Rules, 
1967, published in NotiflcatiOIl 
No. S.O. 2480 in Gazette 01 
India dated the 2and July, 
1967, under section 296 01 the 
Income-tax Act, 1961. 
[Placed in Library. See No. 
LT-la80/87.] 

(3) A copy of the Central Excise 
(Twentieth Amendment) 
Rules 1967, published in 
Notification No. G.S.R. 1146 
in Gazette of India section 
29th July, 1987, under section 
38 of the Central Excises and 
Salt Act, 1944. [Placed in 
Library. See No. LT-1381/ 
67.] 

(4) A copy each of the following 
Notitlcations under section 
159 of the Customs Act, 
1962:-

(i) G.S.R. 1144 published in 
Gazette of India dated the 
29th July, 1967. [Placed 

in Library. See No. LT-13811 
67.] 

(ii) a.s.R. 1168 published in 
Gazette of india dated the 
1st August, 1967. [Placed 

in Library. See No. LT-
1381/67.] 

(iii) G.S.R. 1175 published in 
Gazette of India dated the 
5th August, 1967. [Placed 
in Library. See No. LT-
1381/67]. 

(5) A copy eGch of the tollowing 
Notifications under lIection 1119 
of the CUlltoms Act, 1962 and 
section 38 of the Central Ex· 
cises and Salt Act, 1944:-

(i) The Customs and Central 
Excise Duties Export Draw-
back (General) rorty. 
seventh Amendment Rules, 
1967, published in NotIflca-
tlon No. G.S.R. 11'11 III 
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Gazette of nuna dsted the 
5th August, 1967. 

Cii) The customs and Central 
Excise Duties Export Draw-
back (General) Forty-
eighth Amendment Rules, 
1967, published in NotifIca-
tion No. -G.S.R. 1172 in 
Gazette of India dated the 

August, 1967. 

(iii) The Customs and Central 
Excise Duties Export Draw-
back (General) Forty-ninth 
Amendment Rules, 1967, 
published in Notification 
No. G.S.R. 1173 in Gazette 
of India dated the 5th 
Augus, 1967. 

(iv) The Customs and Central 
Excise Duties ExpQrt Draw-
,back (General) Fiftieth 
Amendment Rules, 1967, 
published in Notification No. 
G.S.R. 1174 in Gazette of 
India dated the 5th August, 
1967. [Placed in Library. 
See No. LT-I382/67.] 

REPORT OF MADRAS REFINERIES LIMITED, 

MADRAS 

fte MinIster of state In the Minis-
try 01 PetrolellJD and Chemicals and 
of PllUll1lng and Social We_fare (Shrl 
Bal'hn Ramalah): Sir, I beg to lay on 
the Table:-

(1) A copy of the Report Of the 
Madras Refineries Limited, 
Madras, for the Period 30th 
December, 1965 to 31st March, 
1967 along with Audited Ac-
counts and the comments of 
the Comptroiler and Auditor 
General thereOn, under sub-
section (1 ) of section 61DA 
of the Companies Act, 1956. 

(2) Review by the Government on 
. tAe working of the above 
Company. [Plaued in Library. 
See No; LT-1183/67.] 

STA'l'BMENT ON THE I'LOOD BI'l'UAnoN: 

IN TIll: COVN'l'RY 

The. MInIster of Irription ~ 

Power (Dr. K. L. Bao): I beg to lay 
on the Table a statement on the ftood 
situation in the country. [Placed in 
Library. See No. LT-1384/67]. 

DELHI SPECIFIED FOOD AlITICLES (MOVE-

MENT CONTROL) SECOND 

AMENDMENT ORDER, 1967 

The Miruster Of State in the Minis-
try of Food, Agriculture, CommlUlity 
Development and CooperaUon (Shrf 
AnDa8abib Shinde): I beg to lay on 
the Table a copy of the Delhi Specified 
Food Articles (Movement Control) 
Second AmendmE:-'llt Order, 1967, pub-
lished in NotiflC'3tion No. G.S.R. 1192 
in Gazette of India dated the 3rd 
August, 1967, under sub-section (6)' 
of section 3 of the Essential Commodi-
ties Act, 1955. [Placed in Library .. 
See No. LT-I385/67.] 

NOTIFICATIONS UNDER THE ALL INDIA 

SERVICES ACT 

The Minister of State in the MinIs-
try 01 Rome Afta1rs (Shri VldYa 
Chal"llll Shukla): I ·beg to lay on th. 
Table a copy each of the following 
Notifications under sub-section (2) of 
section 3 of the All India Services Act,. 
1951:-

(1) G.S.R. 1082 published in 
Gazette of India dated the 
2.2nd July, 1967, making cer-
tain amendment to Schedule 
UI to the Indian AdIninistra-
tive Service (Pay) Rules. 
1954, 

(2) G.S.R. 1112 published in 
Gazette of India dated the 
29th July, 1967, making cer-
tain amendments to Schedule 
In to the Indian Administra-
tive Service (Pay) Rules, 
1954, 

(3) The Indian Police Service 
(Uniform) Amendment 
Rules, 1967, pubU,hed in Noti-


